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2. 	 .2cici 

1, On being mentioned by the learned 

counsel for the Applicant, this case is taken 

up. Heard Mr, B. Dash, learned counsel 

appearing for the Applicant and Mr. Ashok 

Mohanty, learned 3enior Advocate appearing 

for the Kendriya Vidyalaya Sangathan; on whctn 

a copy of the O.A. has already been served. 
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2. ApoJicant, ( a lady Teacher of 

Kendriya Vidyalaya-11 at C,R•P.F. CaipuS 

(Bhubaneswar,OriSsa ) having faced with an 

order of transfer ( to Kend.riya Vidyal aya at 

CR.P.F. 	 under 

Anaxure-5 dated 31.03.20030 has filed this 

0rigial ApplicatiOn under section 19 of the 

A<nifliStratiVe Tribunals Act,1985 by raising 

grievances against the said order of transfer. 

Before filing the present case1 the 

Applicant had sulxnitted a rresentatiOfl to 

the Joint Commisior 	iriistration) of 

the HeqdqUarters of Kendriya Vidyalaya 

Sangathan at New Delhi (Respondent No.2) under 

Annexure-'9 dated 07.04.2903 and it is stated 

( by the learned counsel for the Applicant) 

that no order have yet been passed on the 

said rresentatiOfl of the Applicant: 

wherein she has disclosed about her personal 

difficulties, ailon g otner s, relating to her 
1*1 

mentally retarded child (and herela~~'t 

h841e- has also placed on record 

materials to show that improveient of her 

mentally retarded child can be possible# 

as per opeflion of the Doctors, if she (the 

child ) is allowed to renain in the present 

environment/her mother-tongue speaking areas) 

and (b) relating to her husband; who is 

stated to be cancer patient. It has been 

pointed out by the learned counsel for the 

kp1j axit: that the Respondent Sangathan has 
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got provisions to adjust the mathers of the 

staff ( who have got serious medical cases) 

in nearby places and that a new Kendriya 

Vidyalaya (No4) is coming-up at NiladXi Vihar 

(Bhubaneswar) : where the 

No•6 ( who has been asked to come on transfer 

from K.V.S.(?LF.S) 3.ANA,to replace the 

Applicant) can be adjusted. 

3 Transfer being an incident of 

service, the authorities are best persons to 

judge the place of posting of its Enployees ; 

which they are to do by keeping in mind all 

aspect of the matter vis-a-vis the transfer 

guidelines. Here is a case, we are sure, the 

authorities/Respondents shall defenitel y give 

due consideration to the klming problEa of 

the ?pplicant and, therefore, we are dispoSiflg 

of this case ( after hearing the learned 

counsels appearing for both the sides) with 

direction to the Respondent No.1 to 5 herein 

to give due and sympathetic consideration to 

the grievanceS( of the zpp1icant) as raised in 

her representation under Annexure-9 dated 

07.04.2003 and in this Original Application 

and its other Ann exures and,, until then, the 

Applicant may not be disturbed from 

3hubaneswar, 

Send copies of this order to the 

.espondentS, alongwith the copies of the 

Original Application, and free copies of the 

order be also given to the oDunse]f ar)P ear ing 

for both the sides. 	vCchT 


